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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD

0.A.322/97 Date of decisions 19.3.1997

Between

Ch. Sambasiva Rao .. Applicant

Ang

1. Union of India rep. by
General Manager,
SC Railway,

Secunderabad.

2., Divisional Railway Manager,
South Central Railway,
Vijayawada. \

5C Rai lwaY ’
Vijayawada. .+ Respondents

3, Sr. Divisional Personnel Vfficer, ' ’

Shri P.B.Vijaya Kumar .. Counsel for applicant

Shri NR Devaraj, SCGSC +« Counsel for respondents
sum
CORAM

HON'BLE SHRI H, RAJENDRA PRASAD, MEMBER (ADMINISTRATIVE)

ORDER

Heard sShri P.B.vijaya Kumar, for the applicant and

This is a relatively straightforwarward case of

stepping up of the pay of the applicant who claims seniorit

Shri wW.Satyanarayana on behalf of the Sr.CGSC for respondenTL.
y
\

over 2 of his colleagues whose pay was re-fixed taking into
account the special i pay of Rs. 70 in the grade of Head Cl
This issue was examined on an earlier occasion by this
Tribunal vide judgement dated 4.3.93 in QA 192/90. The
learned counsel tor the applicant submits that the circumsta
and facts of this case are identical to the OA reterred to

supra.
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2. It is noticed that the applicant had submitted
a representation to R-3 on 6.2.97 which was preceded by
similar representation on 23,11,Y5, According to the
applicat no reply has peen received by him in this regard,
3. It is theretore directed that R-2 shall treat
this 0.A. as the applicant's final representation. A
suitable decision shall be taken by R-2 within 60 days ot

the date of receipt of a copy of this order along with a

copy of the OA. The decision shall be based on the facts

of the case, relevant departmental instructions, and also
the position as brought out in the judgement referred to
above( a copy of which is at Ann.Av).

4. The OA 1is disposed of in above terms at the

- admission stage. It 1s made clear that the merits of the

case have not been gone into.
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Prasad)

1Yth March, 1997 ‘f%441~
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The General Manager, Union of India,
SC Riy, Secunderabad.

2. The Divisional Railway Manager,
SC Rly, Vijayawada.

3, The sr.Divisional Personnel Officer,
SC Rly, Vijayawada.

4, One copy to Mr.P.B.Vijaykumar, Advocate, CAT.Hyd.
! 5, One copy to Mr. N.R.Devraj, SC Rlys, CAT.Hyd.
6. One copy to D.R.(J)CAT.Hyd.

7. One spare copY.
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IN IH5 CENTRAL ‘ADNINISTRLTIVE TRIBUNAL
HYLERABLL BENCH AT HYIERABAL

THE HON'BLE MR.JUSTICE
'  VIQE-CHAIRMAN

an - )
THE HON'BLE MR.H.RAJENDRL PRASAD:M(z)
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Lismissgd, IeEr garafaE 4 - o ;
o . - Centraf Adminisirary: f
Dismiss d‘ as withdrawh ﬁt%"f"f} 5 DR
Dismisded for defaulth , .
: , 29 APR Veif ;
Urdered/Re jected, ¥ ‘ |
. : _ . © No order z2s to costs.| - gara Wi '
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